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¢

.D | New Deihi, this the 10th day of August, 2001
' HOm® BLE MR.KULDIP SleH,.EﬂBER(J&EL)

Smt. Sushil Kumaril Kaushik

Retd., Home 501ﬂnuﬁ Teacher

Kendiiva vidyalaya,Puniab Lines

Meerut Cantt.,

Rfo 1265,,P.L,harma Road

Begum Ragh,Maerut

Presently residing at

C/o Shri J.C. Sharmsa, 125, -

Gall Kunidas Dariba Xalan,

Chandni Chowk, Delhi —APPLICANT

(8y Advccate: Shri V.P.E.Tyvagl)
Versus

1. Kendriva vidvalava Sangaths

- (Through 1ts Commissioner),

He-18, Institutional Ares
5hahvvd Jeet Singh Marg,

Naw Delhi-1é
2. Asstt.Commissioner,K.V. Sangathaic(DDR}
Raeglonal Office,Dehradun (U.P.)

%, Principal Kendriva vidyalava :
Punjab Lines,Meerut Cantt. — RESPOMDENRTS

(By Advocate: Shri S.Rajappa)

oRMmE RIORAL)

8y Hon ble Mr.kuldip Singh,Member ( Judl )

Applicant - has filed this 0A claiming interest on  the
delaved payment of her retiral benefits as detailed in paragraph

2 of the QA.

work, some delay had ocecurred in pavyment of retiral benefits to
tha applicant. They have also submitted that the competent
authority had decided to pay interest on delaved payments of

pensicnary  benefits as per rules. Respondents counsel pocinted




T\

out

Q

e pald

interest can b

(=4

delay i¢ on administrative grounds.

o

sponary

pen

O AT'II

in payment

that delay

view

of the

am

administrative

O
3

o

50NS

OA

this

Accordingly I allow

©
O

.

O
e

was

and

interest to

pay

applicant on the de

the

grate

of

actual date

he

4-
.

)

daty

om the

Fr

of 9%

ould be implemented within a pericd

td
N

¢

payment,

of this order.

mah

"
o

of

costs,

No

b))

Member (Judd, )

/dinesh/




